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LOK SABHA DEBATES . '" , ", '," , 

" ___ • ___ .. ___ .. _.._ u __ ..... ___ ~'. _____ ~~~'.~~' ____ ". _____ • 

SQI,urday .. May 18~ 1985IVq;sQkl,Q 28, 
. 1907 (S_4kq) 

The ,Lok $ftI""a. met at Eleven t)/ 
. the Clock. 

[lv1;R. SP~AKER ill the Chair] 

[Eng/ish] 

PROF. MADHU DANDAVAIE: Mr. 
Speaker, Si r, there is a report in the Press 
and there is a precedent that you have set 
up. There i~ a plot to kill Longowal and 
other Hberal leaders, Sardar Badal and 
others. (Interruptions). Just one minute. 
They were interrogated. They say, ~hey have 
been trained in Pakistan. 

( Tro/Js{fltion] 

MR. ,SPEAKER: I ,have seen that. 

[English1 

PROF. MADHU DANDAVATE : They 
say they have been trained in Pakistan. 

MR. SPEAKER: I have read it. This 
is a press report. But you can refer to it 
in this 4iscus~ion. 

PROF. MADHU DANDAVATE : There 
was a Press Report about the Prime Minister 
Sbri Rajiv Ganphi ~I,so . 
. . ' . ~.. .' , .' . 

,MR. SPEAKER: They have caught the 
terrorists. That is what the report says. I 
don't know how far it is correct. 

PROF. MADHU DANDAVATE: .The 
game of the extrer,n4§~s .~~ems to be-whether 
they belong to the ruling party or opposition 
or C~t;n"the mode~4'~e l~k.alis. t!Jey .~ant to 
·finish th~,j~p. ~"'~d_ ~~er~t9re ft I~st "t~e 
Government must make a statement. 

[ Translation) 
-II .,." 

1.dR ~ ~~FJl. : . Ypu PJay, . ~i~\J~ "it 
_·~9~Jtin-J$IJlWnJ'9P. 

[English] 

PROF. MADHU DANDAVATE : There 
is a reference that J ntelligence Departrt:1~nt 
interrogated thenl and they admitted that 
they were ... (lllterruption) 

MR. SPEAKER: No. Sir. not allowed 
like this. I aJlowed a reference to be made. 

(Translation] 

Ypu can refer to all these things d~ring 
the discuss ion on t,hc BiH. 

[Engli.\h] 

PROF. MADHU DANDAVATE : 
Today is tbe last day; let him make a sta,te­
ment about it. 

{TranJ'lation J 

Wha.t is there in the Bill ... 

MR. SPEAKER: We shall discuss it. 
At present we do not know what is there. in 
the Bill ... 

[English] 

PROF. MADHU DANDAVATE: You, 
cannot distinguish between Prime M injster 
and an ordinary citizen of the country. These 
are all liberal Akali leaders who are sought 
to be murdered. And they admitted this. 

(1 nterrupt i ~I1S) 

And they say they are trained in 
Pakistan ... 

[Translation) 

MR. SPEAKER : ,Prof~or ~ib, I 
do not want that such a thing s_l.loVJ~ b~pen _ 
to ~)'body. Th~ Priqle, ~in~~~r is a,)!ory 
big leader. Even other le~~er~ ~,.bja P,rs9D'." 
But 1 am of the 'ViFW that such a thin, 
~,~~uld not ba~pen. to _"p.,bodr. ,I ~PMler 
It to ~ ~~~u~,~" .w • 
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}»ROF. MADHU DANDAVATE: I 
don't want to obstruct the proceedings. I 
only request through you, let the Home 
Minister make a statement in this regard. In 
the past he made two statements on such 
matters. Let him also make a stetement. Sir, 
why dont't you direct him. 

(Translation] 

MR. SPEAKER: He is present here, 
where is the question of my directing him ? 

(English) 

PROF. K. K. TEWARY (Buxar): Sir, 
one minute. I hope Prof. Madhu Dandavate 
will not mind. Mr. Dandavate raised this 
matter. I wonder how the Home Minister 
and others in the House have missed a fairly 
serious report appearing in all the news­
papers-particularly in 'The Tribune'. This 
Jogioder Singh, who has recently usurped the 
leadership of Akali Da) presided over a 
meeting of· the All India Sikh Students 
Federation in which a Resolution has been 
passed praising th e services of Beant Singh 
and Satwant Singh for murdering Madam 
Gandhi. Sir, Beant's wife has been presented 
with a purse. And, they are going to send 
money to Satwant's family also. I want to 
know from the Home Minister. Those who 
explode bombs are criminals. They are anti­
nationals. An Act should be passed to 
I'rosecute them and hang them. But what is 
this? If this i~ not sedition, then, what 
definition you give of sedition, of anti­
national activities? Nothing can be more 
treacherous, more heinous and condemnable, 
than what is happening now in Punjab; and 
Sir, 1 wonder, bow they are still at large and 
no action has been taken agahlst these people, 
who are openly preaching sedition. Prof.' 
Dandavate, they have provided a political 
platform to preach sedition, and kill all those, 
whether it is Prime Minister, or an ordinary 
person, or a nmderate Akali. So, therefore, 
tbis action must be condemned. 

PRQF. MADHU DANDAVATE : I 
fully support him. It is rather embarrassing 
normally to support Mr. Tiwary but bere I 
loo,.l\lpport him, Sir. 

-PROP. K. K. reWARY: ";8 in lhe 
Il.don~l i"te,...t. . - - -.. . • . 

PROF. MADHU DANDAVATE: It is 
only because it is in the national interest that 
I am supporting Mr. Tewary. 

PROF. K. K. TEWARY : I am happy 
that once you have supported me in the 
national interest. 

MR. SPEAKER : Now I can funy leak 
out-I can make it public-you see, now 
they differ only here. When they come to 
me, they always agree! 

PROF. MADHU DANDAVATE: It is 
a very good augury that Dandavate and 
Tewary part company from this session with 
agreement, Sir. That is the best stage of our 
lives! 

MR.' SPEAKER: You have forged a 
new company ! 

PROF. MADHU DANDAVATE: I want 
that on this issue also, a statement should be 
made. (Interruptions) They have also 
condemned the moderate Akalis who have 
not attended the meeting ... 

MR. SPEAKER: I appreciate both of 
your statements-yours and his. - This -is a 
seri OtiS thing \\ hich the Home M inist~r must 
\ake note of; and I think he should have 
done it, whatever he. thinks fit .•. 

PROF. MADHU DANDAVATE: Mr. 
Home Minister, Mr. Speaker has already 
directed you that you should make a state­
ment. 

MR. SPEAKER: I cannot direct you. 
But it is up to you. Because, I can only say 
that what they are saying is plausible. 

PROF. MADHU DANDAVATE: He 
is a gentleman. So, he does not give a 
directive. So he says, it is left to you. 

MR. SPEAKER : I really appreciate 
what he has said. 

(lnlcrruptions) 

PROF. K. K. TEWARY: Sir, we must 
take note of it. We must act promptly. 

(Interrupti ons) 

MR. SPEAKER: He has only sought 
the definition of tbe word 'seditipn'. lf we 
h~YC to br!0t1 forward a Bill for this. whAt-

Mini~ter to nS5ure llll~ nu .. :.\; u ... ' 
~.V\· ............ - ... -I: -~--- .... 
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sort or definition of more sedition can be 
put? That is what he has asked. Will it 
include what be has said now? 

PROF. K. K. TEWARY: What is the 
definition of the word 'sedition' ? 

( Interrupt ions) 

PROF. MADHU DANDAVATE: To 
raise him to his feet, we have to use our 
lung power. (Interruptions). 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHA VAN) : Sir, on matters of 
sedition we wanted to bring forward a Bill 
before this House, but it took some time and 
that is why it has not been possible for us 
to bring that Bill. But we would like to take 
immediate action in the matter. 

MR. SPEAKER : Will that jnclude 
'sedition' to which he sought explanation 1 Is 
that also a sedition 1 

SHRI S. B. CHAVAN: I will have to 
examine that. 1 can't straightaway say any­
tbing now. 

PROF. MADHU DANDAVATE: Mr. 
Home Minister, include both Prof. Tewary 
and me, not in the sedition, but in the 
question that has been raised. 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir, today at 6.00 A.M. in Hindi news bulle .. 
tin it was read out that Mr. Niren Ghosh 
died. ]f was not Mr. Niren Ghosh, but it 
was Mr. Naren Ghosh who died. There was 
a confusion. 

MR. SPEAKER: I am also confused. 
He is a good friend of mine. 

PROF. MADHU DANDAVATE : He is 
only reminding you that no obituary reference 
should be made ! 

MR. SPEAKER: No, no. I was taken 
aback when he <;aid that. You know in the 
Seventh Lok Sabha, we were both the long 
a~d short of Par1iament ! Now, Papers to be 
laid on the Table of the House. 

11.08 hr •. 

PAPERS LAID ON THE TABLE 

[English) • 

AnDual Administrative Report of Delhi 
Development Authority for 1983-84; 
Review on the working of Delhi Deve .. 

lopment Authority for 1983-84 and 
Statement for delay tn laying 

these papers 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
I beg to lay on the Table : 

(1) (i) A copy of the Annual Adminis .. 
tra tion Report (Hindi and 
English versions) of the Delhi 

. Development Authority for the 
year 1983-84 under section 26 
of the Delhi Development Act, 
1957. 

(ii) A statement (Hindi and English 
versions) regarding Review by 
the' Government on the working 
of the Delhi Development 
Authority for the year 1983 .. 84. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in Jaying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT-
1001/85]. 

Annual Report of and Review on the 
"orking of National Institute of 
Educational PlanninR and Administra­
tion, New Delhi for 1983-84 and State­
ment for dela) in laying tbese paper. 

THE MINISTER OF EDUCATION 
(SHRI K .C. PANT) : I beg to Jay on the 
Table: 

(l) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Institute of Educa­
tional Planning and Administra­
tion, New Delhi, for the year 
1983 -84 along with Audited 
Accounts. 

(H) A copy of the Review (Hindi 
and English versiona) by the 
P9V~fPment 9~ t~ wpr~jpF ()f 
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the National Institute ,of~EdJ.1ca­
tional Planning and Administra­
tion, New ~lhj, for 'be year 
1983·84. 

(2) A statement (H indi and English 
ver~ions) showing, reaso,DS for delay 
in laying·, the papers mentioned at 
0) above. 

(P\aced in Llbr.ary. See No. LT-
1002/85]. 

Reports of -Singhbhum Kshetriya Gramin 
Bank. Slnahbhum (Bibar) for the year 
ended ,31-12 .. 83; Vjdur Gr~in Bank .. Bijnor 
for the year ended 31-12-.83; South Malabar 
Gramin Bank, MalapP\lram (Kerala) for 

the year ended 31-12-1983: Bastar 
Kshetriya Gr&min Bank, .Jagdalpur 
(M.P.) for the year ended 31-12-83, 

etc., etc. 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to lay 
on the Table a copy each of the following 
Reports (Hindi and English versions) : 

(1) -Report of the Sin.gbbhum Kshetriya 
O~amin .Ba,J;l,ka.'Sj~ih~chum (Bihar), 
:~or- the yoar.end~d the. 31st Decem­
;-ber, U~83, 1Qsether with the 
Accounts and : Auditors' Report 
~hereon. 

iP,la~ed in Library. See No. LT­
lOO3/8~]. 

(2) Report of the Vidur Gramin Bank, 
Bijnor, for the year ended the 31 st 
December, 1983, tqgcther with the 
Accounts and Auditors' Report 
thereon. 
[P.laced jo Library. See No. LT­

,1004/85] .. 

(3) A Report of the South Malabar 
Gramin Bank, .M~lapP\lram (Kerala), 
for the .year ended ~e 3l st D,ec~m­
ber, 1983, together with. the 
Accounts and Auditors' Report 
thereon. 
{PlacedJn f Library. See No. LT­
.1oo~/J5] . 

(4) Report of the Bastar Kshetriya 
. Gramin Bank, ·J.agdalpur (Madhya 
Pradesh), for the ended the 31st 
December, 1983. ,toae.ther with the 
Accounts and Auditors' Report 
tbereon. . 
[Placed In ·lAbrary. ~e No. ~T .. 

··18OMJ:']. 

(S) ;R.pOrt of tile Trjpuca q.(~in '~t 
Aaartaia.: for the ·~ycar cqp~ ~ 
31st December, ,1?83. t,t~r 
with the Accounts and Auditors' 
,R~port tbcreon. 
[Placed 1:0 LUJl~ary. ,See ~o •. T T .. 
1007/85]. - +~. : ~ 

(6) Report of the Prathama Bank, 
Moradabad (Uttar Pradesh), for the 
year ended the 31st December, 1981. 
together with the Accounts and 
Auditors' Report thereon: 

[Plac~d in LJbr.ary. S,e No. LT-
1008/85]. 

(7) Report of the Pragjyotish GaonJia 
Bank, Kamrup (Assam)" for the 
year ended the 31st December, 
1983, together with the Accounts 
and Auditors' Report thereon. 
[Placed in Library. See No. LT-
1009/85]. 

(8) Report of the . BarQ~~man Gramin 
Bank, Burdwan (West Benga1), 'for 
the year ended tbe '31st December, 
]983, t~.8eth'er ~jth' the' 'Ae~ounts 
and Auditors' Report tbereon: :-. 

'.;_ 

[Placed in Library. See No. LT­
lQ.lOL85J. 

. (9) Report of the Sagar Gramin Bank. 
24-Paraganas (W. Bengal), . for the 
year ended the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed,in LiJJrary., See No. LT-
1011/85J. . ' 

(10)· Report of .the Arunachal Pll\d~lih 

Rural Bank, Pasighat, for tbe, ,year 
ended the 31st December, ,1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. LT· 
.1012/15J. 

(11) Report of the Basti 9;{*fll~ I~k, 
Basti (Uttar Pradesh) for the year 
epded 3.1st O.ec,ember,.1983. tQJWher 
wj~ ,,:the Acc;ount's ~a.nd "Apd,iiors' 

; R~port ther~on. ,. '. 

IP.ll\c~d jn ' r .Ib~ry •. ~e .j~o ... T.y ... 
1013/~]. ..,.", .. ~ ,~ l~~ .","1. 

(12) Report of the Uttarhanga Kshetriya 
(Jramin Ban1c, Coochbehar (West 
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Benga)), for the year ended the 31st 
December J 1983. together with the 
ACCOl.lnts and Auditors' Report 
thereon. 
[Placed in Library. See No. LT. 
1014/85]. 

(13) Report of the Marathwada Gramin 
Bank, Nanded for the year ended 
31st December, 1983, together with 
the Accounts and Auditors' Report 
thereon. 
[Placed in Library. See No. LT-
1015/85]. 

(14) Report of the Rajgarh KshetJ iya 
Gramin Bank, Biaora (Madhya 
Pradesh), for the year ended 
31st December, 1983, together with 
the Accounts and Auditors' Report 
thereon. 

[Placed in Library. See No. LT-
1016/85]. 

(15) Report of the Kapurthala-Firozpur 
Kshetriya Gramin Bank, Kapurthala, 
for the year ended 31st Decem­
ber. 1983, together with the 
Accounts' and Auditors' Report 
thereon. 
[P1aced in IJbrary. See No. I .. T-
1017/85). 

(16) Report of the Shahjahanptir 
Kshetriya Gramin Bank. Shahjahan-• pur, for the year ended the J t st 
December~ 1983, together with the 
Accounts and Auditors' Report 
thereon. 
[Placed in Library. See No. I.lT-
1018/8~). 

(17) Report of the Kolar Gramin Bank, 
Kolar (Karnataka) , for the year 
ended the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 
[Plated in Library. See No. LT-
1019/85]. 

(18) Report of the Vindhyavasini Gramin 
Bank, Mirzapur (Uttar Pradesh)" 
for the year ended the 31 st Decem­
ber. 1983. together with the 
Accounts and Auditors' Report 
thereon. 
(Plaeed In Llbral'J. See No. LT-
1_/85]. 

(19) Report of the Chhindwara .. Seoni 
Kshetriya Gramin Bank,. Cbhind .. 
wara (Madhya Pradesh), for the 
year ended the 31st December, 
1983, together with the Accounts 
and Auditors' Report thereon. 

[Placed in Library. See No. LT. 
1021/85].. 

(20) Report of the Sarayu Gramin Bank , 
Lakhimpur Khcri (Uttar Pradesh), 
for the year ended the 31st Decem­
ber. 1983, together with the 
Accounts and Auditors' Report 
th(Teon. 

[Phlced 'n Library. See No. LT .. 
1022/85J. 

(21) Report of the Chandrapur-
Gad~hiroli Gramin Bank, Chandra­
pur (Maharashtra), for the year 
ended the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 
[Placed in Library. Sec No. LT. 
1023/85]. 

(22) Report of the Nainiia)·AJmora 
Kshetriya Gramin Bank. NajnitaJ, 
for the year cnded the 31st 
December, 1983, together with the 
Accounts and Auditors' Report 
thereon. 

[Placed in Lihrary. See No. LT • 
1024/851. 

(13) Report of the Chhatrasal Gramin 
Bank, Orai (Uttar Pradesh). for the 
year ended the 31 st December. 
1983, together with the Accounts 
and Audjtors~ Report thereon. 

[Placed in Library. See No. LT. 
1025/85]. 

(24) Report of the Kalpatharu Gramin 
Bank, Tumkur. (Karnataka). for tbe 
year ended the 31 st December 
1983, together with the Account~ 
and Auditors' Report thereon. 

lPlaced In Library. See No. LT· 
1026/85]. 

(25) Report of the Dewas~Shajapur 
Kshetriya Gramin Bank, Dew., 
(Madhya Pradesh), for the year 
ended tbe 31st December, 1983, 
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together with the Accounts and 
Auditors' Report thereon. 
[Plared in Library. See No. LT-
1027/85]. 

(26) Report of the Kakathiya Grammena 
Bank, Hanamkonda (Andhra 
Pradesh), for the year ended the 
31st December, 1983, together with 
the Accounts and Auditors' Report. 
thereon. 
[Placed in Library. See No. LT· 
1028/85]. 

(27) Report of the Aurangabad-Jahla 
Granlin Bank, Aurangabad, for the 
year ended the 3)~t December, lq~n. 
together with the Accounts and 
Auditors' Report thereon. 

[Placed 'in Library. See No. LT-
1029/85] . 

(28) Report of the eachar Grarnin Bank 
Si1char (Assam), for the year ended 
the 31 st December, 1983, together 
with the Accounts and Auditors' 
Report thereon. 

[Placed in Library. See No. L T-
1030/85]. 

(29) Report of the Aligarh Gramin Bank, 
Aligarh, for the year ended the 
315t I)ecember, 1983. together with 
the Accounts und Auditors' Report 
thereon. 
[Placed in Librar}'. See No. L1'­
I031j85] . 

(30) Report of the Etah Gramin Bank. 
Etah, for the year cnded the 31 st 
December, 1983, together with the 
Accounts and Auditors' Report 
thereon. 
[Placed in IJbrary. See No. LT .. 
1032/85]. 

(31) Report of the Raigarh Kshetriya 
Gramin Bank. Raigarh (Madhya 
Pradesh), for the year endeJ the 
31st December, t 983 together with 
the Accounts and A uditors' Report 
thereon. 

[Placed in Library. See No. I ... T-
1033{85]. 

(32) Report of the Rushikulya Gramya 
Bank, Ganjam (Orissa), for the 
year ended the 31st December, 1983, 
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together with the Accounts and 
Auditors" Report thereon. 

[Placed In Library. St'e No. IJT. 
1034/85]. 

(33) Report of the Gomti Gramin Bank, 
Jaunpur (Uttar Pradesh), for the 
year ended the 31 st December, 1983-, 
together with the Accounts and 
Auditors' Report thereon. 

[Plac~d in Library; See No. LT-
1035/85]. 

(34) Report of the Siwan Kshetrjya 
Gramin Bank. Rajbanshi Nagar, 
Siwan, for Ihe yeHr ended the 31st 
Deccrnber. 1981. together with the 
Accounts and Auditors' Report 
thereon. 

rPlaced in Library. See No. LT-
1036/85]. 

(35) Report of the Alwar 'Bharatpur 
Anchalik Gramin Rank, Bharatpur, 
for the year cnded the 31 st Decem­
ber, 1983, together with the 
Accounts and Auditors· Report 
thereon. 

rPlaced in Library. St"e No. LT­
l037/RS] . 

06) Report of the lJevi Patan Kshetriya 
Gramin Bank, Gonda (Uttar 
Pradesh) for the year endeo the 
JIst Dccemhcr. 198:1, together with 
the Accollnts a no A uditors' Report 
thereon. 

lPJsccd in Library. See No. LT-
1038/85J. 

(37) Report of the Ka Bank Nogkyndong 
Rit Khasi Jaintia, Shilling, for the 
year ended the 31st December, 1983, 
together with t he Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. LT. 
1039/85] . 

(38) Report of the Gopalganj Kshetriya 
Gramin Bank, Gopalganj (B'jhar), 
for the year ended the 31st Decem .. 
ber, 1983, together with the 
Accounts and Auditors' Report 
thereon. 

[Placed in Library. S,e No. LT. 
1040/85]. 
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(39) 

(40) 

• (41) 

Report of the Fatehpur (Uttar 
Pradesh) for the year ended the 

. 31st December, 1983, together with 
the Accounts and Auditors' Report 
thereon. 

rplac~d in Lib(~ry. See No. LT. 
1041/85]. 

Report of the B.lnaskantha-Mehsana 
Gramin Bank, Patna (Gujarat), for 
the year ended the 31 st Decem bert 
1983, together with the Accounts 
and Auditors' Report thereon. 

[Placed in Library. See No. LT-
1042/85J. 

Report of the Damoh-Panna-Sagar, 
Regional Rural Bank, Danloh, 
(M. P .), for the year ended the 
31st December, 1983, together with 
the Accounts and Auditor's Report 
thereon. 

[Placed in Library. See No. I ... T-
1043/85] . 

(42) Report of th~ l)urg~Rajnandgaon 

Gramill Bank, Rajnandgaon 
(Madhya l'ralieo.;h), for the year 
ended the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. LT-
1044/85]. 

(43) Report of the Allahabad Kshetriya 
Gramin Bank, Allahabad for the 
year cnded the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. S:!e No. LT-
1045/85] . 

(44) Report of the Kashi Gramin Bank, 
Varanasi (U llar Pradesh) for the 
year ended the 31 st Uccembcr, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. I,ToO 
1046/85]. 

(45) Report of the Kshetriya Kisan 
Gramin Bank, Mainpuri, (Uttar 
Pradesh), for the year en~ed the 
31st Decemb~r, 11.)83, together with 
the Accounts and Auditors' Report 
thereon. 

[Placed in Library. See No. LT­
J047/85]. 

(46) Report of the Etawah Kshetriya 
Gramin Bank, Etawah (Uttar 
Pradesh), for the year ended the 
31st December, 1983, together with 
the Accounts and Auditors' Report 
thereon. 

(47) 

[Placed in Library. See No. LT-
1048/85]. 

Report of the Samastipur Ksbetriya 
Gramin Bank, Samastipur (Bihar), 
for the year ended the 31st Decem­
ber, 1983 together with the Accounts 
and Auditors' Report thereon. 

[Placed in Library. See No. IJT. 
1049/85]. 

(48) Report of the Kisan Gramin Bank, 
Budaun (U ltar Pradesh) for the 
year ended the 31st December 1983 , . 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. LT. 
1050}85). 

(49) Report of the Bareilly Kshetriya 
Gramin Hank, Bareilly (Uttar 
Pradesh), for the year ended the 
31st December, 1983, together with 
1he Accounts and Auditors' Report 
thl!reon. 

[Placed in Library. See No. LT. 
1051/85] . 

(50) Report of the Surguja Kshetriya 
Gramin Hank, Ambikapur 
(Madhya Pradesh). for the year i,:., 

ended the 3bt Dt'ccmber, 1983,' 
together with the Accounts and 
Auditors' Report thereon. 

[Placed;n Library. See No. LT-
1052}85J. 

(S 1) Rf!port of the Sree Anantha 
Gramecna Bank, Anantapur 
< Andhra Pradesh) for the year 
ended the 31st December, 1983, 
together with the Accounts and 
Auditors· Report thereOft. 

[Placed in Library. See No. LT. 
1053/85J. 

(52) Report of the KrIshna Grameena 
Bank, Gulbarga (Karnataka), for 
the year ended the 31 st December, 
198" together with the ACCOUDts 

and Auditor's Report thereon. 

[Placed in Library. See No. LT. 
1000/85J. 
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(S3) Report of the Hardoi-Unnao 
Gramin Bank, Hardoi (Uttar 
Pradesh), for the year ended the 
31st December, 1983, together with 
the Accounts and Auditors'Report 
thereon. 

[Placed in Library. See No. LT· 
1055/85]. 

(54) Report of the Pandyan Grama 
Bank, Sattur (Tamil Nadu) for the 
year ended the 3'15t December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placed in Library. See No. LT .. 
1056/85]. . 

(55) Report of the Monghyr Kshetriya 
Gramin Bank, Monghyr (Bihar), for 
the year ended the 31st December, 
1983, together with th~ Accounts 
and Auditors' Report thereon. 

(Placed in Library. See No. LT-
1057/85] . 

(56) Report of the Sultan pur Kshetriya 
Gramin Bank, Sultanpur (Uttar 
(Pradesh), for the year ended the 
31st December. 1983, together with 
the Accounts and Auditor's Report 
thereon. 
[Placed in l-ibrary. See No. IJT· 
1058/85J. 

(57) Report of the Kshetriya Graroin 
Bank Hoshangabad, Hoshangabad 
(Madhya Pradesh). for the year 
ended the 31st D.!ccmher, 1983, 
together with the Accounts and 
Auditors~ Report thereon. 

[Placed in Library. See NO .. LT· 
1059/85]« 

(58) Report of the Cuttack Gramin 
Bank, Cuttack (Orissa), for the year 
edded the 31st December, 1983, 
together with the Accounts and 
Auditors' Report thereon. 

[Placecl in Library, See No. LT. 
1060/85]. 

(59) Report of the Champaran Kshetriya 
Gramin Bank, Motihari (Bihar), 
for the year ended the 31st Decem­
ber .. 1983, toaether with' the 
Account~ and Auditors' Report 
thereon. 
[Placed in l.Jibrary, See No. LT-
1061/85]. 

(60) Report of the Barabanki Gramm 
Bank, Barabanki (Uttar Pradesh). 
for the year ended the 31st Decem. 
bert 1983, together with the 
Accounts and Auditors· Report 
thereon. . 

[Placed In Library. See No. LT. 
l062/SS]. 

(61) Report of the Malaprabha Grameena 
Bank, Mruthyunjavanagara (Kama­
taka), for the year ended the 31st 
December, 1983, together with the 
Accounts and Auditors' Report 
thereon. 

[Placed iu Library. See No. LT. 
1063/85]. 

(62) Report of the BaIJia Kshetriya 
Gramin Bank, BaHia (Uttar Pradesb), 
for the year ended the 31st Decem. 
bert 1983, together with the 
Accounts and Auditors' Report 
thereon. 

[Placed in Library. See No. LT .. 
1064/85]. 

(63) Report of the Bhagirath Gramin 
Bank. Sitapur (Uttar Pradesh), for 
the year ended the 31st December, 
1983, together with the Accounts 
and Auditors' Report thereon. 

[Placed in Library. See No. LT. 
1065/85]. _ 

(64) Report of the Cauvery Grammena 
Bank, Mysore, for the yea r ended 
the 31st December, 1983, together 
with the Accounts and Auditors' 
Report thereon. 

[Placed in Library. See No. LT. 
1066/85J. 

(65) Report of the Puri Gramya Bank, 
Pipli (Orissa), for tbe year ended 
the 31st December, 1983. together 
with the Accounts and Auditors' 
Report thereon. 

[Placed In Library. See No. LT. 
1067/85] . 

(66) Report of the Mayuraksbi Granlia 
Bank, Birbhum (West Be0181), 1M 
the year ended the 31st Decem.,., 
1983, together witb the A.ccountl 
and Audit~rs' Report thereon. 

[Placed in Libra..,. See No. LT. 
1068/85]. 
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(67) Report of the Jaipur Nagaur Ancbali 
Oramin Bank, Jaipur (Rajasthan), 
for the year ended the 31st Decem­
ber, 1983, together with the 
Accounts and Auditors' Rep~rt 
thereon. 
[Placed in Library. See No. LT .. 
1069/85]. i, 

11.06 hrs'. 

MESSAGES FROM RAJY A SABHA 

[English] 

SECRETARY GENERAL: Sir, 1 have to 
report the following messages received from 
the Secretary General of Rajya Sabha : 

(i) "In accordance with the 
provisions of sub· rule (6) of rule 186 
of the Rules of Procedure and Conduct 
of Business in the Rajya Shabha, I am 
directed to return h~rcwith the Filllnc~ 
Bill, 1985, which was pa'ised by th'..} Lak 
Sabhl at its sitting h~ld on the 10th May, 
1985, and transmitted to the Rljya Slbha 
for its recomm!ndations and to state that 
this House hls no reCO,l11TI.!ndations to 
make to the Lok Sabha in rega rd to the 
said Bill." ' 

(it) "In a:;;:;ordance with the 
provision of rule 127 of the R'Jles of 
Pro~ed'Jre and C)njuct of BJsiness in 
the Rajya Sabha, I am dir~~ted to inform 
the Lok Slbtll thIt th! R ljya Sabh.'L, at 
its sitting h~ld Oil th.: 17th M:.ty, 1 ~j5, 
agre:!j with)ut a'11 a n~nd 11~nt tv th~ 
Anjlua. Pfdj~.)h L,!Jislativc COLwcil 
(Abolition) Bill. 1935, wo;ch wJ.s"p.l'ls~d 
by the Lok Sabha at its sittin3 held 011 

the 16th May, 1985.
n 

Jl,07 brs. 

TERRORIST AND DISRUPTIVE 
ACTIVITIES (PREVENTION) BILL 

{English] 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A. K. SEN) : 1 beg to move 
for leave to introduce a BiJJ to make special 
provisions for the prevention of and for 
coping with. terrorist and disruptive activities 
and for matters connected therewith or 
incidental thereto. 

MR. SPEAKER: Motion moved : 

"That leave be granted to introduce 
a Bill to make special provisions for the 
prevention of and for coping with, 
terrorist and disruptive activities and 
for matters connected therewith or 
incidental thereto." 

Prof. Madhu Dandavate. 

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, we do want that very strong 
measures should be taken for acts' of 
terrorism. On that the entire Houcse is agreed. 
Sir, I wish to point out that may of us got 
a I3-page Bill at 9.30 in the morning. The 
amendlnents were to be sent before 10 O'clock. 
I completed the reading of this Bill by 
10.10 hours. 

MR. SPEAKER : I can allow two hours. 

PROF. MADHU DANDAVATE 
Just listen to m~. Not only that. I do not 
know w~lethcr you have cerefully gone 
through lh~ Bill. I do not think you had the 
r):ltj~n_;e to gl) through this I3-page Bill. 
Terror;s,n, disruptive act iviti<?s, secessionist 
activitie~ have been redefined and the defini­
tions are given in such a WJY that knowing 
our past experience of drafting about any 
Bills in which detentions and punishments 
are involved, unless we arc very careful, even 
the jurists like Mr. Seervai said that whenever 
th.!r~ ar~ Bill~ involving liberties of the 
p.;ople or involving c.:rtain against tyrannical 
acts and terrorist acts, one has to be very 
e.l.utions because you arc likely to giv~ in the 
hlnd" of the bureaucracy an instruIn'.!nt that 
th~y are likely to misuse. In this particular 
case, song, drama, poems and even paintings 
may have indirect action that there is 
provocation for terrorism and all these have 
been brought into the jurisdiction of tbis 
BiU. Then, again, not only the words 
political enmity or incendiarism or terrorism , 
act of violence but you will be surprised to 
know that even anything that results into 
some sort of class conflicts or some sort of 
class struggle, that is also brought into the 
pjcture. Tomorrow if the Adivasis who are 
oppr<=ssed and suppressed orsanisc a 
satyagrah, stage a demonstration and Baht 
against the zam i ndars, who have looted and 
cheated them, even that action will be 
construed, according to this particular Bill 
as a disruptive activity and they arc likely t~ 
be seriously punisbed. 
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PROF. K. K. Tewary (Buxar) : Sir. he 
is trying to plant something in the Bill. 

PROF. MADHU DANDAVATE : I am 
not ignorant; J have carefully read the Bill 
though I had a little time at my disposal. I 
am reflecting the viewpoints of many persons. 
1 do not want to name them. They say that 
th~y also did not get the opportunity to read 
the Bill. Therefor, two possibilities are there ... 
(/nterruptoIlS). I have read it. Shall I speak 
in Marathi so that you can understand it 
properly. 

MR. SPEAKER : How can he speak 
without reading it? 

PROF. MADHU DANDAYATE: When 
we asked the Minister for Parliamentary 
Affairs ycstt:rday, where was the Bill, where 
wa~ the text, he said nearbout afternoon at 
1 O'clock that within four hours, we were 
likely to get the Bill. 

THE MINISTER OF PARLIA-
MEN rAR Y AFFAIRS (SHRI H. K. L. 
BHAGAT) : I said 'by the evening'. 

PROF. MADllU OANDAVATE: Yes, 
lh..lt would be yc:-;lcrJay evening. Ev~n if the 
Bill had b~en giv\!/l yesterday, we would have 
burnt the midnight oil and would have 
produced our own criticism and given 
constru;tivc alternatives. Even a 
substitute Bill could have been drafted. I 
am sure and I do not want to name them, 
because they have told me informally; many 
Members of th:! ruling p:1rty have told me 
today th:.Lt th:.:y still hLtv~ not gone through 
the entire Bill, they l1J.vC yet to go through 
it. That being th~ positioll, eith\!1" you allow 
us a feN d;.tys for thi.) Bill anJ utilise all the 
powers in yO'Ji arl1lDury which are there. 
My own contention is that all the measures 
and powers that the Government possess 
today ... 

PROF. K. K. TEWARY : How can he 
speak on behalf of the ruling party members 1 

PROF. MADHU DANDAYATE : I am 
. not talking on behalf of them. I am the last 

man to represent you Mr. Tewary. I said that 
some of the Members of the ruling party 
also told me that they could not get time to 

- go through the Bill. Therefore, there are two 
alternatives at the introductioJ'l stage. Either 
do nol take up the Bill for consideration 
today and give us some time to think over 

it. In the meantime, constructive solutions 
can be offered. Even the Leader of tbe 
House can caB a meeting of the opposi­
tion Members. Just as the Anti-Defection 
Bill was -brought out before the House, which 
become ultimately a unanimous Bin in this 
House, it is possible that looking to the 
situation if') the country, a unanimous Bill can 
be drafted. If technically that is not possible, 
the second possibility is that the Government 
itself can come forward with a motion tbat 
let us refer this Bill to a Select Committee 
giving them the minimum time. 

PROF. K. K. TEWARY : Now the 
motive is clear. 

PROF. MADHU DANDAVATE: He is 
trying to allege tbat we are in favour of 
terrorism and destroying the integrity of the 
country. 

PROF. K. K. TEWARY : What does it 
mean? 

PROF. MADHU DANDAYATE : 1 
will tell you what it means. The Select 
Committee can be given a time bound 
programme; they can be given the shortest 
possible time. Or I do not insist on a 
Select Committee. The Government 
itself can convene a meeting of the opposi­
tion leaders just as was done in the case of 
Anti~ Defection Bill, whic;:h was cleared in two 
days. The Prime Minister was prompt in 
calling three meetings of the opposition parties 
within two days and we were able to hammer 
out a unanimous Bill before we dispersed in 
the last session. Even that procedure is 
possible and that should be done. If that is 
not done, even at the introduction stage, I 
would have to oppose this Bill. 

SHRlMATI GEETA MUKHERJEE 
(Panskura) : Sir, all of us are against 
terrorist activities and it is a matter of 
national concern, Naturally, we want very 
effective steps to be taken against the terro­
rists. This Bill is sought to be introduced 
today and was received by llS in the morning. 
As mentioned by my hon. colle age, S,hri 
Dandavate. that was the situation with us 
also. But I got the Bill a little ea:r1ier and 
I, therefore, went through it_ thoroughly and 
found that there are certain things which are 
probably unprecedented in regard to: .its 
scope. For example, not only the question 
of creating class hatred is there, but also 
there is a provision for makina rules b;y apy 
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authority, empowering any authority te give 
orders. So, any authority of the executive­
not a particul ar one - have been given the 
powers to make wide rules. Then Sir, among 
other things, in actual practice, what would 
come under these disruptive activities? Not 
only songs, etc., which advocate, advise, 
suggest or incite disruptive activities, but also 
those which provoke, profess, pronounce or 
otherwise express in such a manner as to 
incite, advise, suggest or prompt-these are 
the things that come under disruptive 
activities. Then Sir, what is this word 
'suggest'? The Prinle Minister during the 
election campaign accused all of us of 
supporting the Anandpur Sahib Resolution, 
which we diJ not support. But tomorrow, 
if you say that we did support it and that 
suggests 'secession', we will COnle under this. 

(Interruptions) 

Later, the White Paper did not accuse 
us. So, at some state, some authority may 
think it fit to include us .... 

MR. SPEAKER : Do not go by clause 
by clause. Just give the general oPP:lsition 
to tbe Uill. 

SHRIMATI GEETA MUKHERJEE: 
Therefore, I would also suggest not to rush 
through this Bill like this. If necessary, a 
special session of the Parlialnent can be 
called for passing such a Bill. 

PROF. MADHU I)ANDAVATE; They 
are going to steamroll it. I t is such an 
important Bill and they want to pass it 
within a few hours. 

MR. SPEAKER: Shri Basudeb Acharia. 

SHRI BASUDEB ACHARIA (Bankura) : 
:Sir, it is such an important Bill and it 
was circulated today morning itself .... 
(Interrupt ions). 

MR. SPEAKER I think it was 
circulated between 10 and 11. .. (lnlerruptions) 

PROF. MADHU DANDAVATE: You 
~ay yesterday t Wilen I received it I noted 
down the time in the morning. 

(Interruptions) 

I do n~ blame the Secretariat. When the 
Ministry gives the draft itself late, what can 
the Secretariat do ? I do not blame the 

.. Secretariat. The Secretariat is only doing 

the postman's Job. I am sorry, I say it 
only in good sense, in a glorified sense. 

SHRI BASUDEB ACHARIA : Yesterday, 
we were told that this Bill would be circula­
ted yesterday itself. But it was circulated 
today in the morning. Such an important 
Bill. 

(/nlerrupfion.\') 

PROF. MADHU DANDAVATE: I 
have noted down the time. I received it at 
9.30. When the pt.'"on handed over the packet 
containing the Rill, I noted down the time. 

(Interrupt ions) 

MR. SPEAKER: Let Mr. Acharia 
Basudeb speak. I have allowed ~1r. Adlaria 
Ba~udeb.· I have not allowed hitn. 

(Interrupti OilS) 

SHRT BASUDEB ACHAR1A: There 
is every scope of nlisllse. This Act can be 
misused in future. This will also create a 
bad precedent .... (Interruptions) 

SHRI MOOL CHAND DAGA (PaJi): 
Why arc they disturbing? 

MR. SPEAKER: On a general princi­
p1e, they can oppose. 

SHRI BASUDEB ACHARIA : Today it 
will be introduced, today it will be considered 
and today itself it will be passed. This will 
create a had precedent. ') hat is why we 
oppose the introduction of the ililJ and I 
request that this Bill should be H:fcrrcd to 
the Select Committee. 

[Trails/at ionl 

(Interruptions) 

SHRI NARAYAN CHOUBEY (Midna­
pore) : You please 1 istcn to me. You do not 
listen to others but always want others to 
listen to you. 

1 got a copy of this BiH only today ansi 
we feel there are many shortcomings in it, 
We do not know what provisions have been 
made and what is being passed. As our 
colleague Mr. Dandavate ha~. said we 
should be given ,~wo or three day's tj~e to 
study it. You have not given us any time. 

(Interruptl()l1s) 

'. "'1 
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PROF. MADHU DANDAVATE: We 
do not have as much expert.ies as you have. 
We shan work according to our own under­
standing. 

(Interruptions) 

MR. SPEAKER: Please have your seat. 
You are not concerned with it. 

[English] 

I know what I have to do. 

[Trans/ati on] 

SHRI NARAYAN CHOUBEY: We are 
not barristers like Mr. Ashok Sen. I am not 
in the habit of creating a huc and cry ... 
(Interruptiolls) ..• . We want some time. 

(English] 

PROF. MADHU DANDAVATE: Mr. 
Choubey, the Barrister takes more tiJne. 

[Translation] 

PROF. K. K. TEWARY: You may 
create a hue and cry out!tide. 

SHRJ NARA Y AN Cl-lOUBEY: We 
shall create a hue and cry here and outside 
also. 

MR. SPEAKER: I shall not a110w you 
to do so here. Yon can dn so oubide. 

SHRI NARAYAN CHOUBEY: It 
should either be postponed or referred to 
the Comnlittec, otherwise. a specin I session 
of Parliament may be convened and the Bill 
should be passed within 7 days. 

[Engli.'t/,) 

SHRI A. K. SEN : If there is a genuine 
desire to have this very necessary measure 
passed, but if a little time is required for 
consideration, let us have it on Monday. 
But let the House be alive to the great 
danger which confronts us. If we are serious, 
as we must be ... (Interruptions) 

~HRI SATYAGOPAL MISRA (Tamluk) : 
Let it be on Monday or Tuesday. 

SHRI A. K. SEN: Not on Tuesday, 
but on Monday. We have to go to the 
Raj) a Sabha. Let our flexibility not be 
interpreted as weakness •••• 

SIdRI AMAL DATTA (Diamond 
Harbour) : Between Monday and Tuesday, 
where is the question of weakness '1 

SHRI A. K. SEN: Let us be quite clear 
that we are facing an unprecedented danaer; 
and it is also clear that all these blasts bad 
taken place only a few days back. We bave 
been hurrying through this. I can tell you, 
Sir. and through you this House that we 
have taken utmost care to see that none 
but the terrorists are affected by this 
measure, and I have gone through every page 
of it myself. (Interruptions) No, no. You arc 
not open to reason, but I am. Let us have 
it on Monday, if that is the desire. (Inter­
rllpl ions). But we must introduce it now. 

PROF.MADHU DANDAVATE: lam 
very happy. Being a democrat, this Law 
Minister always responds to an appeal made 
by the Oppositiorr. I congratulate him. Not 
that I want to oppose any of the Law 
Ministers. When I congratulate him, I do 
not try to deprecate others. What I want to 
say is that there is this trouble in Ahmeda­
bad. A number of opposition leaders are 
going there, and they have promised the 
Prime Minister that when they come back, 
they would like to place their findings 
before hin1. So, instead of Monday, if he 
is prepared to put it on Tuesday, we would 
be happy. 

SI-lRl A. K. SEN : I wish the House 
could he told about every inforn1ation that 
is in the possession of the Government. We 
must act very swittly and firm1y. 

PRor. MADHU DANDAVATE: 
Instead of Monday. if it cou]d be done on 
Tucsda~. what is the problenl ? 

SHRI A. K. SEN: We shall agree to 
Monday. 

PROF. MADHU DANDAVATE: We 
have told you our difficulties. We have aJso 
told the Leader of the House, that we arc 
going to visit Ahmedabad. (Interruptions) 
Just a day. That is all. I accept the luges­
tion. Instead of Monday, if you put it on 
Tuesday, what is the difficulty? The visit to 
Ahmedabad cannot be postponed. There is 
trouble ~here. We are not going there for 
a joy trip. (lllierruptions) We have informed 
this decision to the Leader of tbe Houae 
beforehand, viz- that we are IOing there and 
that we would like to brins to him •••• 
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(lnferruptions) Can you not adjust even for 

one day? 

{TranI/at Jon) 

SIlRI SOMJlBHAI DAMOR (Dohad) : 
What is all this, what are they doing ., 

(English] 

PROF. MADHU DANDAVATE: Ask 
your Prime Minister. 

SRRI A. K. SEN: Prof. Dandavate, 
kindly listen to nle. The Ahmedabad survcy 
may be postponed without much effect. hy 
a few days, but this House must (\:_.cide 
immediately this question, because the entire 
c~untry expects this House to give the 

lead. 

Therefore, 1 request Prof. l\1adhu 
Dandavate to postpone it by one day. 

PROF. MADHU DANDAVATE: We 
are all going to Ahmedabad' tomorrow. We 
arc coming back on Monday. If \ve are 
stightly late. the whole time-tab1e wiII be 
upset. 

SHRI A. K. SEN : We will accommo­
dafe you. 

PROF. MADHU DANDAVATE: That 
means you may take it in the afternoon in 

that case. 

SHiU A. K. SEN: No, we have got 
other members. You come and join. 

PROF. MADHU DANDAVATf:: Tbat 
means before I come you wi)] pass the 
Sill. 

SHRI A. K. SEN: No, we will not do 
that; we will not do it unless Prof. Madhu 
Dandavate comes. 

(Interruptions) 

PROF. MADHU DANDAVATE : Take 
if ((ir granted that there is a Question Hour 
alia start it at 12 O"clock. (Interruptions) 
""ob are allowed to do it. Allow number of 
sfl6i1 Nrltice Questions and it will be 12 
(fclock. 

Mil. SPBAKER : Can you allow me to 
remain absent on Monday 1 

(Interruptions) 

PROF. MADHU DANDAVATE-: It 
can be donc. Suspend the rule regafdios 
11 O'clock and start it at 12 O"clock on 
:Monday. I am prepared to move it under 
Rule 388. I can move under 388 tbat the 
Question Hour which is not there, at least 
that period should be suspended and we 
start it at 12 O~cIock. 

(Ill t crrupl ions) 

SHRl A. K. SEN: This is a measure 
which the government intends to pass not in 
the teeth of opposi lion but let tbe House •.. 

(/111 CI'rll], t iOlls) 

PROF. ~.1ADJlLJ DANDAVATE: We 
arc keen to sec that it is unanimous. 

SHR I A. K. SEN: That is a a1l right. 
This is a measure where there should be no 
party complex, thi~ is a measure which has to 
be taken by any party in power. 

PROF. MADHV DANDAVATE: We 
are on the hiaillg list also. 

SHRI /\. K. SrN : J hope we appreciate 
the danger. 

PROF. MADHU DANDAVATE: You 
hope that we arc in the hitting list? 

SHRl A. K. SEN: No, no; that is why, 
we have made provision for that any penon 
who is hound by oath should discharge bl, 
duties; he is also protected. Therefore, let 
us take it on Monday at 11 O~c1ock; and I 
can assure Prof. Da ndavate that it will not 
be passed hl'f(wc. he comes and makes his 
speech. 

PROF. MADHU DANDAVATE: It is 
not for my speech. In the colle.e, I 
delivered speeches for long, 25 years; I am 
not particular ahout sl1cech. But when you 
start the procedings. you may start it at 
] 2 O~c1ock. 

MR. SPEAKER = Does not matter. I 
will keep it in mind. Don't worry. We wilt 
keep it like that. 

SHRI A K. SEN: I beg to move fot 
leave to introduce a Bill to make apeci61 
provisions for tbe prevention of, and, for 
coping with, terrorist and disruptive activi ... 
'ties and for matters connected therewith or 
incidental thereto. 
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MR. SPEAKER: The question is : 

"That leave be granted to introduce 
Bill to make special provisions for the 
prevention of, and for coping with, 
terrorist and disruptive activitie~, and 
for matters connected therewith or 
incidental thereto." 

The motion wa~ adopted. 

SHRl A. K. SEN:.I introduce the 
Bill. 

AN HON. MEMBER: The discussion 
will be on Monday? 

SHRI A. K. SEN: On MOnGDY. I an, 
very much obliged. This House must not 
appear to be divided on such a vital matter 
because that will frustrate the wh01e purpose. 
The nation"s resolve is to fight terrorisn1 
with the law. 

PROF. MADHU DANDAVATE : We 
are not only undivided; we are united. Put 
it positively. 

SHRI A. K. SEN: I am very nluch 
obliged. This House nlust pass it 
unanimously. 

MR. SPEAKER: Amendn1ents to this 
Bill can be given till 5 P. M. 

SHRIMATI BIBHA GHOSH GOSWAMI 
(Nabadwip): Can we give an1endlnents on 
Monday at 10 ()'clock. 

11.29 brs. 

SECURITIES CONTRACTS 
(REGULATION) AMENDMENT 

BILL* 

[Engli~h] 

THE MINISTER OF STATE IN 
THE MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg 
to move for leave to introduce a Bill 
further to amend the Securities Contracts 
(Regulation) Act, 1956. 

MR. SPEAKER : The question is : 

"That leave be granted to intro­
duce a Bill further to amend the 
Securities Contracts (Regulation) Act, 
1956." 

The motion was adopted. 

SHRI JANARDHANA- POOJARY: I 
introduce the Bill. 

11.30 hrs. 

MATTERS UNDER RULE 377 

[Ellglish] 

(i) Need to provide drinking water to 
the drought affcc:ted areas of Orissa 

SHRI BRAJAMOHAN MOI-lANTY, 
(Puri): A large part of the state of Orissa 
has been affected by severe drought. In 
drought effected areas particularly the drink­
ing water problen1 has been very acute. 
The sub-soil water level has gone down. 
Many wells are now dry. The pipe water is 
not adequate. In many cases the tube-wells 
are out of order. Water is a basic need of 
man and drinking water is necessary for 
sustaining life. In some parts on account of 
non-availability of pure drinking water 
oysentcry and other ailments have spread. 
It is reported that a number of children have 
died on account or dysentery and other 
ailments while a large number of chlldren 
arc suffering from dysentery. The situation 
is very rnuch dis tressing. 

I, therefore, urge upon the Governlnent 
to take immediate steps to provide drinking 
water and to tnakc aU arrangcITIcnts for 
availability of water for the use of the 
people. 

(ii) Need to take steps to avoid the 
Impending closure of L.P.G. 
Cylinder manufacturing unit 

in Kerala 

SHRI K. KUNJAMBU (Adoor) : The 
L.P.G. cylinders manufacturing unit set up 
by the Kerala State Industrial Development. 
Corporation is facing a crisis due to lack 
of orders. The three nationalised oil 
companies which are the onJy buyers of 
these cylinders have not placed any or~ers 

---- - --'------'_._-----.-_._--' 
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with 1bis unit as they h~ve placed advance 
orders for their requirements upto March 
1986 with the units which were set up 
before 1982. 

This unit has invested Rs. 110 lakhs and 
has a'n employnlent potential of 80 persons. 
Due to lack of orders this unit is lying 
idle. 

This matter was taken up with the 
Ministry and a system was ,devised for 
giving trial orders. The unit in Kerala has 
not got even trial orders .. 

Therefore, 1. would request the Gov~rn­
ment to issue necessary instructions to the 
oil companies to place orders with this 
unit. 

(iii) Need to set up a High power 
transmission T. V. Centre for 

Boriguma in Orissa 

SARI K. PRADHANI (Nowrangpur): 
Koraput district, the largest district in th~ 
country, is predominantly inhabited by 
backward triba)s who arc at the lowest 
rung of our society educationally, socially 
and economically. Afrer Indep~ndence huge 
amounts have been spent annually for their 
upliftlTIcnt in various ways but the result is 
very disheartening. Jf this area can be 
covered by television network it will go 
a1 long way to educate them in various 
directions and help in their upliftment. The 
population of this district is much more 
than some snlall states like Meghalaya, 
Arunachal Pradesh and Sikkim. One low 
power transmission centre was commissioned 
at Koraput on 28-2-1985 and this centre 
covers nearly five per cent of the population 
on the hills and does not cater to the needs 
of the bulk of the people residing in the 
plains due to high hills in between. 

It covt;:rs Koraput town, Sunabdca and 
.Domanjodi where n10stly Government 
employees live. The upper division Now­
r~ngpur, leypore and Malkangire Sub­
Divisions which are beyond the hills on 
plains adjacent to Blstar district of Madhya 
Pradesh do not derive the benefit of the 
'existing centre. About 5000 TV sets were 

'purchased here before the centre was com­
missioned and they are lying idle. If one 

, bigh power t-rao:;mission centre is set up at 
Bori~uma it can cover the aforesaid area 
a}ongwith Bastar district. I, therefore. 

. tequest the hon. Minister for Information 

and Broadcasting to start a centre at 
Boriguma immediately to help in their uplift­
men t of the people of that area. 

(iv) Need to declare residents of Ladakh 
region or J & K State as Scheduled 

Tribe 

SHRI P. NAMGY AL (Ladakh): It has 
been reported in the national Press that the 
Governor of Jammu and Kashmir State has 
given his concurrence and recomlnended to 
the Central Government for application of 
Article 342 of the Constitution of India to 
the Jammu and Kashmir State and also for 
declaring the residents of the entire Ladakh 
region as a Scheduled Tribe. The issue is 
now before the Governnlent of India for 
giving its final approval. It may be recalled 
that the late Prilne Minister Shrimati 
Indira Gandhi during her visit to Leh and 
Kargil in April 1983, bad assured the people 
in a public meeting that the Central Govern­
ment has already agreed to grant Scheduled 
Tribe status to the entire residents of the . 
LaJakh region. as soon as the concurrcrce 
of the Slate Government is received. 

Now that the State Government's con .. 
curr~nce for application of Article 342 of 
the Constitution of India is before the 
Government of India, I urge upon the, 
Central Government to issue a notification 
to this effect inlmediately for declaration of 
the residents of Ladakh as a Scheduled 
Tribe. 

(v) Need to sanction necessary funds for 
earh' completion of Somshila Project in 

Andhra Pradesh 

SHRI A. PENCHALLIAH (NeJlore): 
The construction work of Somshila Project 
across river Penna was taken up in the 
year 1975. It was then decided to complete 
the entire project involving two phases with 
an expenditure of Rs. 88 crores and Rs. S2 
hi khs. The Planning Commission also 
okayed it in 1973. The State Government 
sanctioned Rs. 17.20 crores for the first 
pbase. 

About Rs. 63 crores have been spent so 
far on this project. Now due to the delay in 
completion, this proj\!ct is estimated to cost 
Rs. 147 crores. 

This prGject is very much connected with 
Telugu Ganga Project. Unless this project is 
completed, drinking water cannot be taken 
to Madras city through Telugu Ganga • 
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When completed .. about 1.70 lakh hectares 
of land can be cultivated., Such is the 
importance of this project. 

Apart from Rs. 68 crores, which is 
already spent, this project requires another 
Rs. 84 crores if it is to be completed in the 
Seventh Plan period. 

Hence I request the Government of 
India to take up this project as a nn tiona} 
project and sanction funds for its early 
completion. 

<'I) Need to remove djmcultif.~s caused to 
passengers by introduction of 
computerised reservations in 

Indian t.\irlines 

PROF. SAIFUDDIN SOZ (Baramulla) 
For some time past, the Indian Airlines have 
introduced computerised reservations and it 
is said that computer would bring relief to 
passengers and discipline to the organisation. 
It was aiso thought that computer would 
eradicate irregularities and ha"c no room for 
corruption. 

That computerised bookings hav~ created 
difficulties for passengers is an obviolls fact. 
What, however, is not yet known widely is 
that computer bas been defrauded and 
passengers have been put to great hardship. 
It is for days now, that the passengers have 
to remain in queue before their travel is 
cleared. The personnel at the counter, wiH 
refer to the computer a'ld r.ay. 'Sorry, no 
vacancy' and n~at is a I I. Passengers feel 
helpless and frustrated and they keep asking 
as to why has introduction of conlputcr 
created difficulties rather than having solved 
them. MPs and other so-rulk'J VIPs too 
have suffered incoll\~niet'Kc as the computt:r 
usually says no to a request for reservation. 
Many people do not know the fact that 
4 travel agents'. touts and some officials of 
the Indian Airlines have organised the 
lituation of scarcity and, theft'furc, reserva­
tions will continue to be limited. A travel 
aaent will block 5 to 10 seats for instance 
but indicate only one name to the Airlines 
or fake names for all passengers. He will 
Dot 'deposit fare for ten seats and jndic~te 
names. Once seats are blocked, he will 
.n tbe seats at ease and at a price accep­
table to him. 

The computer has created a scare and 
the premium is Rs. 200 to Rs. 300 per 
ticket with the travel agent who makes no 
secret of the contention that he has to 

pay a portion of the body to t~e .~, 
The premium at the Airport is Rs. 3OQ. ~O 
Rs. 500 as some needy passengers to the 
Airport in the hope of getting hooked _"iOIt 
the quota that is left over. ' 

It is not that the cnmputer has fail~. 
but the fact is that computer bas been 
defrauded, As a first step the Minister could 
cancel reservation fo r travel agencies. If that 
is not possible ill a democracy, tben the 
travel agents must pay for all seats in Q'lsh 
and indicate correct names in ad.va~. 
There should be no room for bJockina 
seats. _l\s of now, corruption is rampant and 
the Minister must apply his mind to correct 
the things. 

MR. SPEAKER: Mr. Azad, take no.te 
of the feelings of the House regardin& 
computerisation. Will you please instruct 
the Minister 'in charge? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD) : 
Sir, I will bring it to the notice of the 
Mjnister ... (Interruptions). 

MR. SPEAKER: Yes, nlake a note and 
take appropriate steps ... 

(Interruptions) 

MR. SPEAKER : All the other Mem~s 
also SiJY that ..• 

(Interruptions) 

SHRI GHULAM NABI AZAD: Yes. 
Sir, I will. It would be brought to the notice 
of the Minister concerned ... (Interruptions.) 

MR. SPEAKER: Immediate action is 
needed ..• 

(Interruptions) 

MR. SPEAKER: Now Shrimati Kishori 
Sinha. " 

(vii) Demand for an inquiry into Doa.use 
and negl ect of 'Ilospitais OD WIIee,', 

obtained from abroad ':' 

SHRIMATI KISHORI SINHA (Vais'-Jj): 
Sir, I raise the following matter un_ rule 
377. The Hindustan Times of MaY Zt ,185 
has r~ported that 318 'Hospitals QJI W~' 
obtained from abroad bave become scrap 
due to non-use over a JODI ,period,and 
neglect of its maintenance. The papor funber 
reports that they are to be auctioned a, _ 
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wer~ beyond repair. It is painful that wben 
&be. co"ntry is short of hospital equipment 
..pd lalae parts of rural areas are not 
r~d1ed by hospital facilities, mobile hospi­wi should be allowed to rot. The Govern­
m4;nt must'institute an enquiry into this and 
a.lso ensure that these hospit~ls are put 
back on wheels. 

SECURITIES CONTRACTS (RE­
GULATION) AMENDMENT BILL 

[English] 

'MR. SPEAKER: Before I call upon 
Mr. Poojary to lnove for the consideration 
of the Bill, I may like to infor111 the House 
that am~ndments could be given up-tiJl 
1 O'clock today. Now Mr. Poojary. 

THE MINISTER OF STATE IN THE 
MINIStRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Sir, I beg to 
n;tove that the Bill further to amend the 
Securities Contracts (Regulation) Act, 1')56, 
be taken into consideration. 

As the hon. Members arc aware, the 
Securities Contracts (Regulation) Act 1956 
deals with stock exchanges and trading in 
industrial securities of public limited COln­

panies. The Stock Exchanges and trading in 
industrial securities are essential for raising 
finance for industrial and other projects and 
for providing Jiquidity and marketability to 
investors who are larg~ly small investors. 
Such investors are spread all over the 
country. Under the existing system of 
registration of tranlifer of securities, they 
race delays and difficulties. Under the 
existing law and Artic1es of Association of 
most of the companies, the Board of 
Directors of the companies have power to 
refuse registration of transfer of securities 
without assigning any reason. Though the 
aprieved persons can appeal to the Com paoy 
Law Board against such refusal, it p1aces an 

. u~due burden on them. Besides, in most of 
the countries in the world which depend on 
the capital markets for raising resources for 
companies. free transferability of securities is 
ensured. To . eliminate hardships to the 
investors and to modernise the system of 
~nsfet of securities in our country, it is 
proposed to amend the Securities Contracts 
(Regulation) Act 1956 to provide for free 
traatfer4bUity of securities listed in the 
~k Exchan&es. I would further add here 

that suitable safeguards to prevent take .. over 
bid:; have also been incorporated in the 
amendment. Another significant feature of 
this Bill is that instead of the investor, the 
conlpany has to nlake a reference to the 
Company Law Board in case of refusal. 

Details regarding sonle of the more 
important provisions of the Bill are given 
in the Statement of Objects and Reasons 
uppended to the Bill and it may not be 
necessary for n1C to repeat them here. 

11.45 hrs. 

[SHRI N. VSNKATA RATNAM in the Chajrl 

Therefore, 1 would not like to take any 
fUlther time of the House in elaborating on 
the Amendment. With these words I 
commend the Bill for the consideration of 
the Hou!\e. 

MR. CHAIRMAN: Mot jon moved: 

'"That the Bill further to amend 
the S~(';llrities Contracts (Regulation) 
Act, 1956, be taken into consideration." 

Shri Madhav Reddi. 

SHRI C. MADHA V REDDl (AdiJabad) : 
Mr. Chairman, Sir, 1 rise to support this 
Bill. It is a very welcome nleasure. With 
the existing Company Law, share transfers of 
small investors and small shareholders are 
being restricted. Through this Bill the small 
shareholders are heine permitted to obtain the 
registration of transfers with(>ut any difficulty 
and the registration of transfet s will be 
referred Ci11y to the extent the instrument of 
transfer is not proper or when there is a 
bid to take over the companies. It is only in 
these respects that restriction have been 
in1posed. It is a very welcome measure 
because under the present law the small 
investors when they want to sell away their 
shares and when they went to the companies 
to get their shares transfers registered 
several companies are refusing to register 
these transfers. 

These companies are having provisions in 
tbe Memorandum and Article of 
Associations powers for giving the Boards of 
Directors to refuse the registration. 

Th is is very bad. There is no such 
restriction in any public limited COml)any in 
any country. All the shares of the public 
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limited company are transferable. They can 
be sold freely in the market and aU those 
companies which are enlisted have this 
fae ility. But this facility is denied to the 
small investers by the Indian companies. 

Apart from this I would like to have 
certain provisions amended particularly the 
Companies' Act so that there should be a 
fre~ flow of the capital and the small 
investors can come forward and invest in the 
Companies. At present there ate a lot of 
restrictions on the enlistment of facilities. 
It is not easy for smaller or medium 
companies to get their shares enlisted with 
the stock exchanges. Stock exchanges have 
been given lot of powers. Stock Exchanges 
Act has to be amended to see that for any 
company enlistment of the shares is freely 
allowed. 

With these words I support this Bill and 
I think it is a welcome measurc and that it 
should bs passcd without much disclission. 

SHRt 1I. M. PATEL (Sabarkantha): I 
consider this Hill perhaps is necessary in 
vit!w of the fact that sOIn::!timcs Boards of 
Vi rectors tend to refuse transfer:) of shares 
without any valid reasons. But normally 
I must say the Board of Directors are 
functioning in a very responsible way and 
that they do not refuse to transfer any 
security. 

MR. CHAIRMAN: Please come nearer 

the mike. 

PROF. l'vIADHU DANDAVATE 
(Rajapur) : Thc:' House is restless. 

SHRl H. M. PATEL: Whenever there 
is a financial subject, few people are 
interested in it. Therefore, the House is 
not really interested in a su1,ject of this 
kind. No one he.re has experienced the 
difficulty of the transfer of securities and 
that they have not refused the transfer. 
Therefore, the interc')t is less. In fact, it is 
only on rare occasions that there is a refusal 
of transfers without good reasons. We had 
this one very well·known instance recently in 
the case of the Escorts and the Delhi CJoth 
Mills. There is a lot of history behind 
that particular refusal. In what way that 
kind of refusal would now, by this 
nmcndm'-!nt. be prevented, 1 do not know. 
In only means that the Directors would 

have given reasons for refusing and the 
Company Law' Board would have in front of 
it the reasons for which the Board of 
Directors had refused to transfer the shares 
such as of Swaraj Paul, in the way in which 
he desired. Nevertheless. I think the 
amendments proposed are perfectly reasonable 
and I would not say that there is any 
reason to object to them because it is in the 
direction of putting on paper reasons for 
refusal. SomeHmcs a transfer is' refused, 
so the shareholder who is particularly an 
obstacle in an Annual General Body Meeting 
raises objections and it becomes difficult at 
those Annual General Body Meetings and to 
avoid that kind of unreasonable interference, 
unreasonable difficulties, the Board of 
Directors prefer to adopt the safe course and 
they refuse to transfer~ Regarding such a 
transfer, he is not a small investor, who 
buys one or two shares or five shares, but his 
object is not investment, his object is only to 
create difficuJtie~ at the Annual General Body 
Meeting; he uses that power, in fact, very 
often for blal:kmail to see that the Board 
of Directors gives him something to keep 
him quiet. But to my mind whatever is 
the reason for it, I am in full sympathy for 
the view taken by the Finanae Ministry. 
Whatever his reasons JUDY be, whatever the 
reasons for which the sharehoJder may have 
purchased the shares, so far as the Boa rd of 
Directors are concerned, if the wish to 
refuse, they can even put down those reasons 
in writing and submit those reasons to the 
Company Law Board as and when as appeal 
is preferred. 1 do not think, Mr. Chairman, 
that 1 have any special reason to object to 
this, and ( we~corne that and consider that 
this is a necessary Bill and it is good that it 
has been brought. Thank you. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Sir, the way this Bill is hurried 
on the last day is rather amusing because it 
was proposed during the Budget speech that 
such a thing will come. Why it has taken 
such a long time? We cannot study in a 
hurry both the Bills, the Terrorist and Dis­
ruptive Activities (Amendment) Bill and the 
Securities Contracts (Regulation) Amendment 
Bill. 

PROF. MADHU DANDAVATE : That 
is natural. 

SHRIMATI GBETA MUKHERJEE . 
But I am amazed at the Statement of Object~ 
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and Reas(lns. It c1aims that this Bill is to 
protect the small shareholders. J an1 yet to 
know whether in a Company small share­
holders in this set up have any leverage 
whatsoever in the Board of Company 
Directors. This is a tall claim. I can quite 
understand that in this great struggle for 
power between Nandas and Swaraj Pauls these 
things are necessary; I do not know, bur at 
least I request the Minister not to make such 
tal1 claims that his particular Amendment 
will protect the o'rdinary shareholders. 
lnstead, he should really be serious and try,. 
in future, to see if any amendment at all can 
really protect the interest of the small share­
holders, about which I do not think that this 
Bill is any guarantee. To me, it is a Bill of 
no consequence to poor people. Therefore, 
I have neither any reason to support it nor 
any reason particularly to object it. 

PROF. MADHU DANDAVATE : It 
does not affect ordinary shareholders. 

SHRIMATI GEETA MUKHERJEE 
Absolutely not. But taking this opportunity, 
I request the Minister to introduce son1e 
solid amendments in the set up, whatever is 
possible, to really protect the ordinary share­
holders. 

[Trans/atian] 

DR. G. S. RAJHANS (Jhanjharpur) : 
Mr. Chairman, Sir; I shall not take l11uch 
tinle as 1 have to say only twn or three things 
about this Bill. 1 am a small investor and 
J am aware of the difficulties experienced by 
the small investors and srnaH shareholders. 
Actually~ these big companies take an year 
or so in the registration of the transfer of 
securities and shares. A person purchases 
securities or shares with his hard earned money 
so that he may be able to sen them at the 
time of his daughter's marriage, or while 
building a house or at the time of any other 
difficulty, but when he wants to sen his 
shares, he is not able to see them. ,People are 
not aware of this thing. I have got experience 
in this respect. Brokers play their role in this 
business and they do roaring business. They 
say if a share whose market value is Rs. 150 
is sold to them at Rs. 120. it wouJd then be 
their responsibility to get them transferred 
in tbei r names. A needy person is prepared 
to sell it at Rs. 110 or Rs. 100 even. I mean 
to say that by bringing this Bill, Government 
have taken a very good step in the interest of 

the small investors. It shouJd be commended. 
With the passing of this Bill, the dcfficultics 
experienced by the sman investors and small 
share· holders wiJI definitely he mitigated. 

I would like to make another submission 
in this regard. Small sharellolders have no 
say in the company. No need is paid to what 
they say. I would like to supmit that Govern­
ment should bring forward an amendment in 
a subsequent session to the effect that the 
small investors nnd sn1all share-holders will 
have some suy in the company. 

I wanted to say many things, but 1 have 
been asked to conclude my speech quickly 
I would like to tell you thlt another type of 
malpractice is lcsorfcd to in this business. 
When an announcement is made about the 
sale of the shares of an attractive company, 
say TJSeO, the moneyed people purchase 
bennmi shares. Please apprcciute what ] am 
saying. It is written in the law that action will 
be taken against those who apply for hellami 
shares. But I would like to a~k Government 
whether they have detected even a single case 
of b('1W111i applicant or ~harcs during the 
last five years and whether any action had 
been taken aga inst '·he ofTcndcJ S ? 

11.59 hrs. 

[MR. DEPUTY SPEAKFR ill Iltc Chair] 

J chalfcngc and say that I can provc 100 
cases where bel1ami applications were made 
and bellam; shares had been purchuscd. The 
persons having money apply for ht'llomi 
shares and Government do not come to 
know about them. Supposing, a PCJson applied 
for 50,000 shares all over the count ry and 
a draw is held, he a11ay be able to gel at Jeast 
1000 or 2000 shares definitely. The Market 
Value of those 1000 or 2000 shares is very 
high. On the othet hand, a poor person for 
only one share. He may get it by chance 
otherwise he never gets it. A person may appl; 
for 50,000 shares, May apply for 5,00,000 
shares in the names of different persons. 

12.00 firS. 

It is thus a vicious circle jn which the 
poor and the low inconlc grow peopJe have 
no chance at aJI. ] t is a trick of the trade 
and one cannot know about unless one has 
practical experience of it. I, therefore, ~uhm;t 
that tbis trick shouJd be t.:ndel stand. I \\ ()uld 
also like to say that d< mccracy should r.ot 
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merely exist in the society only, but it sh041d 
exist at the financial level also, so that the 
small investors may get an opportunity not 
only to purchase shares of the big companies 
but also have their say in them. With these 
words, I concl ude. 

{Englishl 

SHRI AMAL DATTA (Diamond 
Harbour) : Mr. Deputy Sp~akcr. Sir, so fHr 
as this particular Bill is concerned, I have no 
objection to the provisions of this Bill being 
enacted and put on the statute book. But 
where I aln opposed to this Bill is, these 
provisions are bdng put in the wrong Act. 
Now, the Securities Contracts (Regulation) Act 
is sought to be amended to incorporate this 
provision whereas this Act should not have 
been amended at all. It should have been 
incorporated in the (Companies) Act, 1956 
which is concerned with the listing of 
securities of public lltnitcd companies in stock 
exchanges. 

This Amendment Bill seeks to introduce 
new section 22A under clause 2 in the 
Securities Contracts (Regulation) Act after 
section 22 which is concerned with the right 
of appeal of conlpanies whose shares art: 
refused to be listed in the stock exchanges. 
This new prOVI"iIOn ha~ n.) rdationc;hip 
whatsoever with the listing of securities in 
the stok exchanges. It is only affeeling the 
right of a shareholder to have his shares 
transferrcd to his name. ()nly the Compa.nies 
Act has illade certain previsions under 
section 111, under which powers h.a .... c heen 
given to the Directors of a company to refuse 
to register shares without giving any reasons. 
Now, sub-clause (3) of clause 2 of .the Bill 
seeks to make amcndment in the Securities 
Contracts (Regulation) Act with the provi­
sions, ncunely : 

"(3) Notwithstanding anything 
contained in its articles or in section 82 
or section III vf the Companies Act. 
1956. but subject to the other provisions 
of this section, a company may refuse 
to register the transfer of any of its 
securities in the name of the transferee on 
anyone or more of the following grounds 
and on no other ground, namely •.. " 

Now. obviously,they are amending the powers 
which are aready given to the COlnpany under 
section 111 of the Companies A(,.~. That iSt 

(Regulatioll) Amendment Bill 

they are doing away with the provisions 
"to refuse without assigning any reasoi1 
registration of shares". They are sayjng tlhtt 
small investors are suffering. I do not know 
whether they are suffering. But I at-cept 
what they say. - But even so, that is no 
reason for bringing an amendment to tbe 
wrong Act. This is the type of thing thit 
creates· confusion in the legal system which 
beconles ultimately untractable because one 
does not know where to go for provisions df 
a particular type of right or obligation. 
People will be Jooking into the Companies 
Act to see what is the right of a company to 
rcfuse or not to rcfuse registration of shares 
in certain circumstances and what is the 
Jcnicdy therefrom. The will not think of 
going into this particular Act because the 
name itself does not suggest that it has 
anything· to do with the registration of shares 
in the name of a particular shareholder by a 
conlpany. This Act is totally for a different 
pllrpose and there is no provision similar to 
this kind of thing that the right to regi ster 
shares in a particular company is being 
regulated. Therefore, I urge upon the 
Government not to comp1icate the legal 
system which is already complex. Instead of 
bringing this kind of piecemeal and ad ho c 
legislation, they shouJd go in for an amend­
tncnl and change the right Act, namely 
the Companies Act; 1956 and not 
this Secli rit ies Contracts (Regulation) Act. 
Otherwise, I have no objection to the 
provisions being enacted. 

r TrailS! at i 011] 

SI-IR 1 RAM PYARE PANIKA 
(Robertsganj) : Mr. Deputy Speaker, Sir, 
I rise to strongly support the Securities Con- . 
tracts (Regulation) Amendment Bill. 1985. 
All the Members who have spoken on it so 
far, have supported it. Even Mr. AmaJ Datta 
has raised no objection in respect of its 
objects. He has raised only some technical 
points. The hone Minister will Jook into 
them. But nobody has opposed it. It is • 
small Bill. There is nothing much to speak on 
it. I would like to say that in the Budld 
speech made on the 16th March, the bon. 
Minister had given an indication about the 
amendment in this Act. Accordingly, tbiS 
Bill has been brought. Mr. Amal Datta and 
other like minded Members were of the view 
that the Budget was not directed towards the 
socialistic pattern. This amending Bill hu 
proved that the decision being taken by us 
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in rnpect of economic programme will take 
as towatd$:,the settiD8 up of asociatis1ic pattern 
of society in the country. 

One of our colleatues has referred to in 
deta iI about, the diftleulties experienced by 
the small shareholders of a company. There 
is no need tQ ,re·peat them. But it is really 
a matter of. re,ret that the purp,ose for which 
a man saves,:. that is not served at time of 
his need. I, therefore, support t his Bill. So 
far as the technical points raised by Shri 
Amal Datta arc concerned, the hone Minister 
win ,look into --them so that no loopholes 
may remain with these words, I support this 
Bill. 

[English1 

SHRI JANARDHANA· POOJARY 
Mr. Deputy Speaker, I am grateful to the 
hone Members for their full support not 
only fronl the Treasury Benches but from 
the Opposition also. Altogether six hone 
Members spoke on this. 

Here, one very good and pertinent point 
has been raised by Shri Amal Datta. So far 
as this Security Regulation Act is concerned, 
it deals with the stock exchange. So far as 
the Companies Act is concerned, it is an 
omnious Act and it covers the public linlited 
companies, private linlited companies and 
also. deemed conlpanics, and Government 
companie,s. This is the Act which covers a 
long range of area. Whereas here the 
Finance ~Ijnistry is deaJin.g wjth stock 
exchange the administrative Ministry is the 
Finance Ministry. There, the administrative 
Min.iSi~ is the M in1stry of Company Affairs 
and definitely I will convey the feeling of the 
hone Member for similar amendments in the 
company law. It is a very 100d suggestion. 
I also personally feel there should be 
amendments to the Companias Act and I 
will also write to tht! hone Minister of 
Comp~n.y. Affairs to look into the suggestion 
of the hon. Member Shri Amal Datta. 

The purpose for which this amendment 
has been introduced is that there should be 
more investors. When there is more savin& 
there wilJ be more investment and when 
there is more investment, there will be more 
growth. With this purpose, the Bill is 

- introduced. 

Hon. Members Shri PaIlikka and 
Sbrimati Geeta Mukherjee have made a 

point that more and more people should 
come forward. tbat it should reacb the small 
earners in the rural are,s and also in the 
urban areas, With this objective only we 
have brought this Amendment. In fact, it 
should reach the people who are in the rural 
areas. The transferability of shares bas been 
made very easy and also it is \-ery simple. 
Hon. Member Shrimati Geeta Mukherjee 
has started that we should not make a tall 
claim. We are not making any ta11 c1aim, 
but at the same time I do not think that 
the hone Member will object to my saying. 
as stated by Shri H. M. Patel and also hy 
Shri Madhava Reddy, that this proposal is 
a reasonable one. it is a welcome measure, 
it is a step towards modernisation, it is a 
step towards growth. 

Swraj Paul and Escorts have been 
referred to here. It is a sub judice matter. 

. The provision is made here not to support 
or not to defend anybody .•. 

PROF. MADHU DANDAVATE: You 
say that it is sub judice. But some say that 
it is 'prejudice". 

SHRI JANARDHANA POOJAR Y: It 
is a fact that these provisions will have 
prospective eITect and not retrospect ive 
effect. Earlier, the investors had to go to 
the Con1pany La.w Board if there was any 
refusal on the part lIf the Board of 
Directors to transfer their shares. Now we 
have changed the provision and we have 
made the Board of Directors go to the 
Company Law Board giving reasons for 
which they refuse to transfer the shares. 
This is the difference t ha t we ha ve made. 
We are not intending to destabiJise any 
company. There is also another provision. 
If tbe company thinks that there is con­
travention of any law or there is any move 
for destabilisation, they can definitely refuse 
transfer of the shares and they can go to the 
Company Law Board and present their case 
before the Board. So far as investors are 
concerned, we are, by this measure, he1ping 
·more than seven lakhs of investors in the 
country. 

From this provision itself it is very clear, 
as bas been made out by the bon. Members 
from the Opposition also, Shri H. M. Patel 
and Sbri Madhav Reddy, tbat it is a step 
towards arowtb. 
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With these words, I conclude. I once 
again thank all the hone Members for 
supporting this Bin. 

MR. DEPUTY SPEAKER: The 
question is : 

uThat the Bill further to amend the 
Securities Contracts (Regulation) Act, 
1956, be taken into consideration." 

The M otioo was adopted. 

MR. DEPUTY SPEAKPR: Because we 
have already fixed the time as 1 O'clock to 
receive amendments from hone Members, 
we cannot take up clause· by·clause consi. 
deration now ... 

PROF.MADHU DANPAVATE:lam 
proposing a way·out. It is true that, if you 
announce a particular time within which 
amendments are to be given, in that case 
that time-l~mit has to be adhered to. But 
tbis House is supreme. The House is the 
master of itself. Therefore, Jet the House 
decide, I do not think anybody has given 
notice of any amendment. We are not giving 
notice of any amendment. If the House so 
desires, since there is no amendment given 
notice of, you need not wait upto 1 O'clock 
and you can go ahead now itself. The Bill 
can be passed ... 

MR. DEPUTY SPEAKER: It will be 
taken as a precedent to create difficulties 
Jater. 

• THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H. K. L. 
BHAGAT) ; I agree with the spirit in which 
Prof. Madhu Dandavate has made this 
suggestion. Still I feel that it wi'n be better 
to wait. Once a particular time has been 
announced in the House for moving amend­
ments-some Members are here and some 
others are not here-it is not proper to go 
ahead now. I t may mean only a ]jU1e 
inconvenience. But it is better that we meet 
at 2 O'c1ock to take up clause-by-clause 
consideration. 

MR. DEPUTY SPEAKER: The House 
stands adjourned to reassemble at 2.00 p.m. 

12.16 brs. 

The Lok Sabba tbeD adjourDed till 
Fourteen or tbe Clock .. 

The Lok Sabha re ... lsembled .fter 
Luncb at three mlnate. palt 

Fourteen of the Clock. 

[Ma. DEPUTY SPEAKER in 'h~ Chalr1 

SECURITY CONTRACTS (REGULATION) 
AMENDMENT BILL-CoDad. 

[English] 

MR. DEPUTY SPEAKER: The HoUle 
will now take up clause by clause· discussion 
of the Bill. 

The question is : 

"That clauses 2 to 4 stand part of 
the Bill." 

The Motion was adopted. 

Clauses 2 and 4 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

THE MINISTE'R OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
move: 

"That the Bill be passed.--

MR. DEPUTY SPEAKER: The ques­
tion is : 

"That the Bill be passed." 

The Motion "al adopted. 

14.04 hrs. 

The Lok Sabha then adi()urn~d Ii 1/ EleN" 
of Ihe, Clock on Monda)" the 20th May, 

1985/Vaisakha 30, 1907 (Saka) 
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